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MCA/ORDER

PER RENU JAUHRI [A.M.] :-

This appeal is filed by the assessee against the order of the Learned
Commissioner of Income-tax (Appeals), Mumbai-54 [hereinafter referred to as
“CIT(A)”] dated 22.08.2023 passed u/s. 250 of the Income-tax Act, 1961

[hereinafter referred to as “Act”] for Assessment Year [A.Y.] 2018-19.

2, The assessee has raised the following grounds of appeal:



Page |2

ITA No. 3778/Mum/2023
AY. 2018-19
Indiawin Sports Put. Ltd.

“On the facts and in the circumstances of the case and in law, the learned
Commissioner of Income-tax - (Appeals-54) (hereinafter referred to as
CIT(A)};

1. erred in confirming the action of the Assistant Commissioner of Income-Tax,
Central Circle -6(2), Mumbai (hereinafter referred to as AO) in disallowing an
amount of Rs. 15,88,077/- being travelling expenses incurred for
accompanying family members of players.

The appellant submits that the travelling expenses incurred for accompanying
family members of players are incurred for the purpose of business and the
same ought to be allowed while computing income of the appellant.”

3. At the outset, Ld. AR submitted that an application has been filed under
the Vivad Se Vishwas Scheme, 2024 (VSVS, 2024), in Form 1. However, Form
2 is pending to be issued by the department.

4. In view of these facts, the appeal of the assessee is dismissed as
withdrawn. However, the assessee is at liberty to request for the revival of the
appeal in case its application under VSVS, 2024 does not become final.

5. In the result, the appeal of the assessee is dismissed as withdrawn.

Order pronounced in the open court on 30.06.2025.
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